
(a) the number of Cilea pendinl in 
Supreme Court, where nationalised banks 
have appealed aaainst orders of various 
H igb Courts. 

(b) the steps being taken to formulate 
luidelines so as to ensure that nationalised 
banks do not increase )jtigation in Courts; 

(c) whether it is a fact that banks go 
to court merely to delay resolution of cases 
and issues; 

(d) the reasons for banks not trying to 
reconcile issues so as to avoid courts; 

(e) the measures being considered by 
Government to restrict banks appealing 
High Court decisions, so as reduce burden 
on Courts; and 

(f) whether any such guidelines exist 
for' Income Tax Department? 

, THB MINISTER OF STATE r~ THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) :' (a) The 
informltion is being collected and to the 
oxtent available will be laid on the Table 
of the House. 

(b) to (f). Banks take reoourse to law 
courts only when necessary and normally 
after exhausting all remedies for recovery 
of their advances/enforcement of their 
rights, including consideration of proposals 
for settlclnents/compromtses. 

The Government have advised all public 
enterprises, inc)uding public scctor banks 
that all disputes between a Government 
Department and public sector enterprise 
and between ODe public sector enterprise 
and another should be resolved amicably 
by mutual consultation or through the good 
offices of empowered agencies of the 
Government or through arbitration and 
recourse to litigation should be avoided. 

The Income Tax Department is also 
covered by these guidelines. 

Financing of Bank Trade Unions by 
NatJonaU.ed Bank* 

8542. SHRI ,ANOOPCHAND SltAH : 
Will the Minister of FINANCE be pJeased 
to state : 

Wrl",,, An,we" i66 

(a) whether it is the practice of 
nationalised banks to finance trade union 
C'r,anisations; 

(b) if 10, the details thereof; 

(c) if not, how the management o'f 
Bank of Baroda has been financir 8 the 
union named AU India Bank of Baroda 
EmploYees Unions, and 

(d) the action Government propose to 
take against sucJl organisations? 

THE MINISTER OF STATE IN THE 
MINISfRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
Accordinl to the information furnished by 
the Indian Banks' ~ssociation (lBA), it is 
not the practice of nationalised banks to 
finance their trade union oraanisations. 

(e) and (d). In accordance with the 
Statutes governing Public Sector Banks and 
in accordance with the practices and usalel 
customary amonl banks, information 
relating to or "trairs of constituents cannot 
be divulged. As such, information souaht 
cannot be divulged. 

Loan to Non-Resident Indian for Ship 
Purchase by State Bank of India's 

Branch Singapore 

8543. SHRI SATYENDRA 
NARA YAN SINHA : Will the Minister of 
FINANCE be pleased tf) state: 

(a) whether State Bsnk of India's 
branch at Singapore had backed,any shippina 
purchases by a non-resident Indian which 
had sub~equently led to considerable loases 
to the bank's branch there; 

(b) if so, the steps taken to recover 
the loan liven for the purchase of the ship; 
and 

(c) the steps taken to ensure that 
foreign branches of Indian b~nk. are more 
careful in backing speculative d.,als ? 

THE MINISTER OF STA.TE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) an4 (b\. 
S'tate Bank of India, in syndication with 




